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IN THE CENTRAL PDMINISTRATIVE TRIBUNAL HYDERABPD BENCH 

At HYDERPB?D 

O.A.No. 366/9 3 
	

Date of Order: 21,4.1993 

BETWEE1': 

P.Malla Reddy 	 ,. Applicant. 

A N D 

The General Manager, 
South Centta]. Railway, 
Secunderabad, 

The Chief Ulorkshop Manager, 
Lowagon and Card age, 
L.allaguda, S.C.Railway, 
Secunderabad, .. Respondents, 

Counsel for the Applicant 	 •. ME, )1.Jagapathi 

Counsel for the Respondents 	 Mr,N.V.Rarnana 
C 

CORAM: 

HON'BLE•SHJkI T.CHPZ'DRASEEHARA BE1DD : MEMBER (JuoL,) 

1 

It I 



Order of the Single Member Bench deliveted bki 

Hon'ble Shri T.ChandrasekharatReddy , Mem.ber(JØl.), 

This is an application filed under Section 19 of 

the A iMteg€M hR2 9 	 re spondai ts 

to .refix his pay on his re-employment as Senior Clerk taking 

into consideration of 15 years of service rendered by him 

in the military and to pass such other order or orders as 

may deem fit and proper, in the circumstances of the case. 

Today We have heard Mr.V.Jagapathi, ?dvocate for 

the applicant and Mr.N.V.Ramana, Standing Counsel for the 

reponden ts. 

- 	- 	-'k 

During the course of the. hearing 

blfofR) the applicant he had been putin a repre-

sentation for redressal of his grievance to the competent 

authority on 23.7.1992 and followed by another representation 

dated 15.12.1992.Aa.-tbr-applicant  was not informed With 

regard to thecsnd .of the respondents on the said 

'tepres€ntation, the applicant had put in other representetion 

dated 6.1.1993. According to the applicant all the said 

tDree representEtions are pending with the respondents 

as on date. . 

4,, 	So, in view of this position we are of the opinion 

that the interest of Justice Would be met if this.OA is 

disposed of by giving appropriate directions. Hence, the 

'respondents are hereby directed to pass final orders on 

the said representations of the applicant dated 23.7.1992, 

15.12.1.992 and 6.1.1993 within two months from the date of 



the communicad.on of this order. If the applicant 

continues to be aggrieved by the orders passed by the 

resondents the applicant will be at liberty to approach 

this Tribunal afresh in accordance with law. 

- - 	- 

j 

(T .CHANDRASEKHARA RED() 
Mejther(Judl.) 

Dated: 21st April, 1993 

(Dictated in Open urt)
4puty Regil ("T) 

To 

sd 
The General Manager, S.C.Rly, Secunderabac3. 

The Chief Workshop Manager, Loco Wagon and Carriage, 
Lallaguda, S.C.PJy, secunderabad. 

Onecopy to Mr.v.Jagapathi.Advocate, Twin city market 
complex, J.N.Road, Abids,Hyd. 

One copy to Mr.N.V.Ramana, ac for RLys. CAT.Hyd. 
Qne copy to e Library, CAT.Hyd. 
one spare copy. 

pvm 
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TYPED BY 	COFflRED BY 

CHECID 	APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAl 
HYDERABAD BENCH AT HYDERABAD. 

- THE HON'BLE ME.JU$'IcE V.NEELADPJ PLO 
riCE CHAIRMP.N 

AN 	.Y 

THE HON'BLE 
f 	MEMBER(Au4N) 

AND 

THE HON'BLE 	I4R.T.CHANDRAsE}cj-J 
PEDDY ; MLE(Jua) 

TED; 	k- 	-1993 

-- 	H 
C.P/M.A.No. 

. 	

/p.r., 

I i  in 

O.A.No. 

T,A.No 	 (W.p.No 

Admit4d and Interim directions 
ss iue4  

- 

Allow,1d.. 

Disposed of with directions 

a Dismisq'ed as withdrawn, 
• Dasrnasped 

Disrfli/sed for defaplt. 

Orded'eWRejectea. - 

No order as to costs. 

pvm 	- 
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